
CENTRAL ADMINIST RArivE R.[BUAL 
PRINCIPAL BENCH, NEW DELHI 

QA NO. 2094/2003 

rris the 2 Ith day of August. 2003 

HON ELE SH, KULL)IP SINGH MEMBER J) 

V. Jayaramai 
S/c Shri K. Vaidayanathan, 
R/o 189. Near Moti. Bara Choopal, 
Muniri;a, NOW Delhi-I 10 061. 	 . 	Applicant 

(By Advocate:Shri G.S. Chaman) 

Versus 

1. 	Union of India, throuh 
Secretary. Ministry of Home Affiars. 
Govt. of india, North Block, NeDelhi., 

2, 	Fl-ic Director, Intelligence Bureau, 

40 	
Ministry of Home Affairs, Govt. of 
35 Sardar Pate]. Marg, Nw Delhi. 	 . Respondents 

OR U E R (ORAL) 

By Sh. Ku'ldip Singh, Member (i) 

Applicant has filed this OA seeking the relief to 

rogularise his temporary status casual service, if nece'..csary,, 

by relaxing maximum age limit for entry into Group 	D 

service. 

Z. Applicant has made a. representation dated 8.1.Z003 seeking 

regular lsation which has been turned down by an i.nipugned oreir 

Arriexure A-i. 	Applicant claims that since his case for 

regular isation has been turned down on the ground that at the 

time of initial appointment as a casual labour applicant had 

become overage. So he seeks relaxation of age. 	The ifflpuqzec 

order categorically observes that as per the instructions 

contained in DOP...OIVI dated Q.7.94 though no age limit 	as 

been prescribed for grant of temporary status yet for the 

purpose of regular isation of the casual workers with temporar 

status against Group 0 posts, the conditions regarding age 

and educational qualification prescribed in the -espectve 
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ecru.i.tment Rules apply, 	For recruitment against the Group 

U 	posts the age limit 	between 1 8-?5 years has beej 

prescr ibed. 	Since applicant was aged more than :3U years on 

the date of initial engagement as casual, labourer, thei"efcre, 

he is not eligible for regularisation against a Group 	L) 

) 0 St. 

:. 	Even on applying the instructions on relaxation of age, 

then also the applicant does not seem to be covered bec':use W.  

was overa.ae by 5 years at the time of his initial engagement 

as casual labour. OA is bereft of merits and is accordingly 

dsmi.ssed. 

KUL :)IP SINGH 
Member ( j) 

Sd 
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